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IN THE CENTRAL PDM'II%{ATIVE TRIBUNALs HYDERABAD BENCH
ADERABAD, |
0a/1996,

I
Date of ordersl2-6+96.,

Betweens - .

1. BesGopala Krishna |
2, Dy3uresh Babu

3. 5.A.Rahman |
4, T,Venkat Swamy | '
5. B.Venkata Subbaiah |
6. Md.Arif

7. M.Abdul Majeed
8, N,3atyanarayana
9. K.,Thippanna
10.M.Venka£esha |
11,M.Madhava Rao

12,V.Venkataiah ‘e Applicants, |

And

1. The Telecom Commiss
Rep.by Chairman, Temmunications,New Delhi.’jh
i.

2. The Director Generalecommnications,New De

3. The Chief General Mer, Telecommnications,
© A P—Circj-ep Abhids ;H% ad.

4. The Dy,Ggperal Mana{admn,),

Office o¥ the OGMI',hLommunications,A.P,
Circle, Aabids,Hyder: I

Respondents,

Counsel for the Acant: Mr.V.Venkateswarda Rao

Counsel for the Rndentss Mr.v.BheemannaJrJGsc.

COR AM:

HON'BLE MR.JUL M,G,CHAUDHARI,VICE CHAIRMAN

HON'BLE SHRI RGARATAN, MEMBER ADMINI$TRATIVE.

Hon'ble Tribumade the following ordFrz-

12 applicants hfiled this 0.A., on tﬁe basis
of the instructions issby the Office of the Fhieﬁ

General Manager, TeleCOQP.Circle, dt,.31=-7=19p§5
(annedure-III}, contendihat the 5th respondept may
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initiate steps any tim and disengage the applicants| as

casual labourers and if such a thing happens the

|
applicants would suffe‘t great hardship and irrepairable
loss. The instructionsat Annexure A-III are Departmental

instructions on thesubiect of irregular appointment [of
part-time employees/caual mazdoors, That contemplaties
action for dispensing ith irreqular employment, Th
order does not relate 0 any of the applicants. It

obvious that case of efh applicant, if he is covered
by the instructions wil be scrutinised and action’

taken, It cannot be p:sumed at this stage that sukh
action is taken or wil be taken in respect of any bf

the applicant. If, O irutiny any of the applicant| is
found cowered by the il1tructions that will be an inde-
pendent question to beealt om merits and on hypothe-
tical ground that such;ction may be taken in futﬁze
or would be wrong , no !clier is capable of being pagsed
at this stage. The relf sought also is different 'than

hed

Wy

this apprehensin by see:'.ng annexure-III to be qua

for a direction to grar temporary status and regufla=-
risation to the applicas. The matter of grant of
temporary status gnd rﬁ.larlsa.tion is not directly
the subject matter of t imgpughed order. We thegefore
£ind that the applicati in the present form is misge
conceived and no cuase’ action has arisen to the appli=-
cants at this stage. Add when any cause of actjion will
arise, it will always lopen to the applicants tp adopt

legal remedies. 1

The O.A.1ls accongly summarily rejiacted.

ﬂ'b’t ’h’l“- 14651

. ~ Dy.Registrar(Judl)

The 0,3A.may be fnally registered,




0a,702/96.
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Copy tos-

1. The Telecom Commission, Rep.by Chairman,
Telecommunicat ions, lNew Delhl.

2. The Director General, Telemmmunications,New Delh{l.

3. The Chief General Matager,Telecommunications, |
AsP-Circle, Ablds,Hyderabad. |

4. The Dy.General Manager (admn.),

Office of the 2GMT Telecommunicati ons,A.P
Circle, Abids Hyderabad.

5. One copy to Mr.V.Venlateswara Rao,Advocate,
CAT,Hdyderabad Bench,kyd,

6. One copy to Mr,V,.Bhe¢manna,CGsSC,CAT,Hyd.

7. One copy spares

kku,
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TYPED BY CHECKED BY
: - -
L COMPALRELD BY . APPROVED BY :

IN THE CE#TRAL ADMINISTRATIVE TRIBUNAL

HYLERABAD BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE M.G. CHAUDHARI
VICE-CHAT RMAN '

. e '. . - . '
. : ' ) . THE HON'BLE MR. : sM(A) *
. ‘9\ é

.  Dateas ~1696
Xj | R . MﬁkﬁaLvahﬂﬁyeT_
" L 0.a.No. §95/96- ‘f}[)gk '3?6:

LozNo. : Lzl )

A'mitfed and Interim Directions

as withdrawn

for Befault}
fQLéEfEﬂfRejeCte . -
o 2 3

No order as to costs.
pvm. - '






